e

CENTRAL ADMINISTRATIVE TRIBUNAL -
L T GUWAHATIBENCH
S GUWAHATI- 05

sf" (DES’I‘RUC’I‘ION OF RECORD RULES 1990)
INDEX AP
R Vi ANo. 975/ ‘9/
. ~VRA/CPNOQOyounnoooooo‘i‘i?fjooi ..... o
1 o ..E...'PIM{AV;.,'NQQ&“‘h‘_u.‘ouuo‘o_non‘n'uu ;'

‘Ol s000e. .

'.1 Orders Shect vor .@’Zng/to:? ly
. A WO
.2 Judgrnent/Order dtd‘f@’%‘zwz‘ ..... Pg.[ ........... V...a.,..\..to 4(

3. Judgment & Grder dtd .......... .....;'....Recexved from HiC/ Suprcme Court
4 OA 6’ 8 57’/5'/

oooooo LA AAL AL

11 \Memo oprpearance...‘.— hieberrae N e e sraresraesenabeesterinstanerifisadseiniesarninesete .
.- . 12 'lddltlonal AfﬁdaVIt Xl unn‘nnn- o‘uni_nu‘ ooooo 00600000000 00000000 u;uo'o_on’n'nnn
; Y e

. 13 ertten Argumentson‘,.y-.'....._...,..-.,' ooooo .ou'o'_ono ‘o'-'ijo:»'ou':nn-

-iojo'.u,v’o’c'_cuonun 0000000000000

B : 14 Ameﬁdement'Reply by Respondents ‘000.0000 00000 ttl‘.'0;00“.’0..0000.0.0“0.‘0000“ | ' ;
- 15 Amcndmcnt chly ﬁled by thc Apphcant ........

r«) .?.'“16 Counter Reply

0600000000000 0000000000 se000000es00s,

ocoooooooon-.‘aoaoccooocc.aoooooooconog ooooooo XXX RN ] 960000000000 XXX EYYIYYY ) 00000

. SECTION OFFICER (JudL




| | . - I MR T

| - | FORM Nogd ©

}"f‘ : B (Sda Rula 42)
l% S

ol I THE CETRAL ADMIVISTRATIVE TRISWNAL - o
i : . I

[ GUIRHATI BENCH§GUWAHATI.
1 \ CRDERS SHEET
-

:\ O_{p%\md\ APPLICATION MO, Q’SQ——' / 2QO |

|

LT 7 ' i
Applic an}t -(3:;5 Q_O\,U. ovre

» RQSpcndaTt(lfS) (/\ [ ’Y q"(')\!‘o ' )
I m,./j—w&ﬂ/-
. wavonate|Fof the Rpplisant: S [meoo«) K. halfrochoges,, n%.

So\mn\f\ “'K W-woaviv
“Advocate }f’dr the ﬂes;;on«danb

- mtn g Lovton sony Commmnd

[ _ N
Notes of thé'Registry _ I Uate l Order of the.Tribunal
- ¥ -
l E

inis app'leaton i in form }

bt ol v “‘Wn 19, 9 OlQ Heéfder. K. Chékra}?orty, ylearrlled‘-«f
: Petition il cu i hied vidé T y counsel” for the applicant, Application

i M P No\ . 7[ . CF i 1s admitted. Issue notice. Call. for the

“or 7 for Rs) 3¢l dw}'n@d vide - f”" - drecords. Returnable on 17.50.2001 for

SR -';IPO/BW;\ . 2-0.SY. gt

i further order.

. Dat Q/O] 8’ ;m@f//b e o : ‘ (/\’—/\/
®~, I Rm ) | , - | ¥ice-Chairman
L “ | b w’p i trd i
D | n)\°\\6\ )

D o 10.03

Service reports are awaited.

- ) ‘ List on 29.11.01 for order.
A -
/% & Dy L Member
CE S “ | &23/ T . | ¥ | :
| 1 Sald)  poa.oi Mr.5.Sarma, learned counsel for the
_ P v l rasponden'ts, ppays for time to Filse
%/}s{cﬂ 3726 419/'570‘&9 v.Q ' - Yuyritien statement, Prayer is allowed,
QL , ‘- : : CList on 1,1.2002 for order,
DAt A ‘ajjq/m ;o a |
| L
- 4, | ool 9 ‘( ((/-(C\av\ ‘ ~
@ ’8’7’5""’"'60' b ] P”"* b Member Vice=Chairman
S owM-"“‘f“’& - Y , ’
'I'!b - :.'n . ..-_:tl . N
} [hlis)




&

@ 8&:m\<—< J2e2q 00{(' bl 1¢1482 The snrvicc by regxstnud poat
CH\ CL@UL”\*}() is awsiteds, The respondents may f‘xlc g .
written statement, if any, .ulthin?three :
- E weeks from today. o | |
2ol | List on 30.1,2002 for order.
v ' Mmber ice=Chairman i
4\“)‘ m‘h\‘m Rlets ‘ : i
IS %WW 30,1.02 List on 4,3,2002 to enable the |
" Bl respondents tq f‘;la written statement, |
WS, L b
Member b Vice-Chairman
4 5 g2 © ' Uist again on 4.4.2002 to enable ‘
\ thw Respandents. to f‘lla uritten stdtement.
(QS_—‘/'—\/
I \\A%
‘ Member Vice=-Lhai rman
| 4,6,2002.  No upitten statemént so far fileds
. . Ak -
J\\b~b¢‘({‘\-&.¢, a} | List the case again on 7.5.2@02 sg that t
e Sraken e respondents may file urittan statnenﬁt.

of MrsS,5arma, loamod counsel for the

% rss;mndsnts. , : e
T o L\/—M

lg‘m(rber(/mf\_Ve B Vice-Chairman

bb : o :
7.?3.52 e writtan statamen‘s is Fsrth coming
' f'rem tha Respondants. Further f‘our veeks -

B z;ima is alloued to tha Reepondsnts to file
S 7T uritten Btat.ment.v ;

List’; on a/s/zaa.z f’oro'rdarS. |

\'Wn%“""‘ Wilead-— . | . | The order is paasad at the inataacj
|
|

|

“J\‘b k)')’l ’;-}.-Q,VL &\—u}{wm)'_

i

) "’ MomborM ' Viee-QCh':ai rman

AR O | 446402  List for hearing on 10.7.02. In the
. meantime the respondents may file written

| - . \%l'& W\M o statement. L\————/V
J\7 e % \C L&M . Vice-Chaiman |

Member




OsAe 352 of 2001

i
Notes of the chlstr Dat e 1 . Order of the Tribunal
] t

1 1007002 ~ Judgment delivered in open Court.
Xept in separate sheets, Application is
i allowed No costs.
WW L7 o
. jy”/ . Member e

77 /7 /1 1a Vice-Chairman

-
§
|

0@9&7,9%/ /077/0 '{

i

|

3 t
¥
13
]
¥ t
3
i
:
i

-




\ '
“
N
.
e
oy
& w,w '
TR e gt e mevmn e - : :
SR - o o s e g ;e
TTTRIY TN e e e e
_ A . . ] SR TP
) !
.
. te
- - B .
- v L -
> F AT P y
. - . ETR .,
) : . - . . - [ - - e T
v - = "
= ’ : L e i )
PN . . =T el ; ’ :
S s
} » 4
NS = -
s
. " -
it o L — "
g % -~ . -
3 e e S e -
+ = - =
i} ] : , - i :
a — T v Aot (W i R b AR P e s mam s\ i gt S, ~ o P, e s o k. A e 1y gein SR -
N E =
B . ‘ . b
M ~
& *
. Y
JRlE - . . . .
Lt i . g omae v B ol p o D,y L e TN BT e s : . W s Berre e M S e W AL N SN 7 B A ot e a7y Y 9 e 4 T . e
LN . :
@ -
. ¥
.t
P f
N
.

Notes of

[ . .
" LN -
g . -
s
L -4 -
" L \




B

'i:

i: o

\ CulNi AL AUMINISTRALNIVE LRIDJNAL

GUWAEHAT T B RlCH

(. 0. /ifoifanio, . 352, OF 2001 .

Li | LATE OF LuCISION..t0e7e20024

ﬂkajani Sut.

\  APPLICANT(g)

‘ Mr\-Sa: C.Biswas, Hr.K.Bhattacharjee,
MriMiK.Mazumdar, R.Begum, Miss.P.Sarma
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RESPONDLNT (5)

HUN'BLL MReJUSTICE DeNoCHOUDHURY o VICE-CHAIRMAN

Whether Reporters of local papers may be allowed to see
the judgment 7
!

To be referred to the Reporter or not ?
; | |
i1Whether their Lordships wish to scee the fair copy of the
| judgment ?

y Whether the judgment is to be circulated to the other
' Benches .:

Judgment delivered by Hon'ble  VICE-CHAIRMAN
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. ADVOCAT<:, FOR THm APPLICANY (

HeSPONDLNT (5)
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CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH '

original Application No,352 of 2001
Date of Order: This the 10th Day of July 2002

HON'BLE MReJUSTICE D.N+CHOUDHURY ,VICR.CHAIRMAN

HON'BLE MReKeKeSHARMA ,ADMINISTRATIVE MEMBER
1« Sri Rajani Kanta Sut.
8/0.Sri Lakhmi Ram Sut,
village = Kamar Chuburi
P’o"" Pitha m‘on.
PeS. - Tezpu_r. Sonitpur, Agssame .o Applicant,

By Advocate Mr.S.C.Biswas, Mr.K.Bhattachar jee
Mre.M.K.Mazumdar, Mr.ResBagum, Miss P.Sarma, ur.A.KoHusslin

e L

l¢ Union of India

Represented by the Secretary to the
Govt, of India. Rail Mantranalaya
New Delhi-lo

2. General Manager(P)
N.F,Railway, Maligaon.

3. General Managexr(Con),
N.F,Railway, Maligaon.

4. Divisional Railway Manager(P),
N. F,Railway, Alipurduar, :

5. Divisional Railway Manager,
H_' F‘ Rai].way. Mipurduar eve e Respondentao

By Advocate Mr.S.3arma, on behalf of Railway counsel.
. q .

QRDRER.
CHOUDHURY, 7,(VC) 3

The only issue involved in this application
pertains to absorption/regdlarisation of Casual Labour
for enlisting the name of the applicant in the Live
Register im terms of the direction issued by the Supreae
Court in the case of Indrapal Yadav and «Vs=- Union of
India & Ors. and subsequent directiors issued by the
Central Adaninistrative Tribunal.

contd/=
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24 In the pleadings of the Railway authrity it

s apocificall'y stated that the name of the applicant

was enlisted in the Live Register of Construction Organisation
and his name appe\aéedéts«ial Nd.21 in order of seniority.
Subsequently, his bio-data was sent to DRM(p) /APDJ alongwith
the other casual labourers on roll for preparation of

combined seniority list, &eord.lngly. the name of the applicant
was interpolated in the combined seniority list as on 1.4.90
at Serial No.2713 published vide DRM(P)/APDJ*g letter Noo
E/57/5(E)AP/Pt.II dated 9,11.90. The name of the applicant

was registered in the Live Register of Construction Organisa-

tion.

34 ur.nQK-Qhamdar learned counsel for the applicant

in the course of hearing produced a communication No.2/235/
Con/CL(2) Retrenched dated 12,9.,2001 addressed to the

DRM(p) /APDJ’ o NoFo Railway from the General Manager, Constuctioa.
liiligaon which is reproduced belows=

* Your attention is invited to this office letter

. of even mumber dated 5,01.2001(copy enclosed)
wherein you were requested for arranging screening
of 17(seventeen) ex-cagual labour of Constructiom
Organisation(list enclosed)., But no information
yet been received from your end.

However, out of 17 retrenched casual
labour one Sri Rajani Sut is pressing hard for
his screening and absorption. The address of
Shri Sut also commumicated to you for his
screening. But no result.

You are omce again requested to arrange
- screening of these 17 retrenched casual labour
at your earliest to avoid court case,*

4. Upon hearing the learned counsel Mr.M.K.Mazumdar
appearing on behalf of the applicant and Mr.S.5ama 1earned
counsel appearing on behalf of the re.pondents; we accordingly

direct the respondents ebz'iuiﬁarity to arrange for screening

contd/~3



«» 3.

of the applicant if mot already done with utmost expedition
and to take the necessary follow up steps for absorption
of the appiicant.and other eligible persons in the light
of the Communication No.E/235/Con/Cl(2) Retrenched dated
12.902001 and the like instructions issued from time to
time in the light of the directions contained in Indrapal
Yadab.

56 The application is accordingly, allowed to the

extend indicated, There shall however, no order as to

cOsStSe
| ‘_ |
I\//Vy
<\ s (DeN.CHOUDHURY)
(;\c.i(. SHARMA) o 'VICE.CHAIRMAN

ADMINISTRATIVE MEMBER
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IN JHE CHNTRA, AIMINISTRZTIVE TRIENZLs QUwWAIATT BENCH,

i. Sri Rajani Kanta sut,

&/0. Sri Lckhmi Ram Sat,

OF valiage - Kamar Chubaxi,
P.O, - Pitha Khows,

Pe S, - Tezfrr, Sonitpur, Assom,

- -

sescet e
=Versis-
i, Union of Incdic,
Represertec by the Secretary to the
®vt, of Indis, Reii Mantrmaiays,
New Deihi - I,

2 Generni Mananger (P),
N. F, Riy, Mziigron,-

3. CGenersi Manager (Oon.),
Ne F, Riy, Maiigron,

4o Divisionai Riye Mmager (P),
N, F. Riy, Ziiparéar,

5. Lvisional Riy. Mmager,

No Fo Riy, Aipurdi oike

ecsceces Repongenta,
DETAILS OF THE APPLICATION,

v

Impienentation 0f the oréer made by ietter

No, E/235/WN/QL (3 Retrercwment dated 9.8, 000
Screening of Ex-Chguail Laboupr in Live/Suppiementary
Casoni Labor Regi.ster from office nf the General
Manager/ ON/Mediigeon acCressed o Deputy Raiiwgy
Menager, Alipurdizr, N. F Refivweye

) ?f%fﬁv?ﬂﬂo

\
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2. Jurisciction of the g
The sppilcant decicres that the sbject-mstter of

(AN

the Orcder impiementation of Wiich the appeiiant wonte
o be impienented and exeated nxe within the
jurisiction of the Trilanai,

The gppiiciht Zarther Geciares that the gppiicntion
Ls whthin the iimitation period prescribed in Section
& of the Aministrative Trhlunsi Act, 1986,

4e E.‘,‘a-gsql 2 f ﬂ £ CEn6s
e That the appeiiant states that the sppeiiznt was
/nppointeﬁ &s Casual Khaiast in the onstmcetion orgond sae
d .
/ tion of Noxrth East Fpontier Raliway by Zsstte Engineer

s (ON) Brahmapatxe Bridge Project, Tezgur, Assem, thmugh
/ Letter No, Ef221/i(BBQ Pt,II1/i2Zi8 dnted 7.:283 and

the appeliisnt joined 4n the service on 9.3 2.83 mad
worked tiili 30.4.83 total Mr 143 &y s

/
(2 oopy oFf the appeintment ietter cGated 7.1 2,83
is amnexel hereto as BMmeire hereto as Mnexire-l),

2 Tat the ppeilant was agedn sppointed as camni
Khgingd in the seme post &RE job &nd worked from 29.1i.85
GRE was 4 sergaged fmom service weewfo 13,6.85 (2N,) by
ietter No, E/271/i(BBQC) Pt,I1L/7/5i éated 3igt May,95 ané
he had worked r 136 Cgy s

(2 oopy of ietter énted 3ist May, is ahnexecd re
heretr as fnexire - 1I),

3. Mat the ppeiisht thereafter was expecting that

he wouicl be caiied Or farther cadini worke uncder vardous

pmject uncdertiken by the Raliwagy Administration, at
there wag iarge number 0f retrenched of Labourers

without foliowing the In@strd i Misputes Act., 2s &
resuit somens the retrencied Laboureks appronched the
Hon'hie Certral adninistrative Tiibunai, GWwgati Bench

WA Gleceeses

")%‘M %7@‘9&9



wild) 4 numbered as O& 199/i986 whiie & gposing of the
spperi the Hon'hie Tribanal passed the jucgement ané
Oxcer on i7.3.89 wherein the Hon'hie Trilunsi & rected
the preparntion of the List in acoorérnce with the
crection of the Hon'bie Supreme Court in the case of
Incerpai Yacdav ~ve- Union of Incin had asirendy been
grinteds AnC frther adfed ané directed in this
manection that they showid trke up the question of
provicing of empioyment and thelr nitimate sbsorption
in acoordance with the sceame expecstionsiy.

A opy of the judgement dnted 17.3.89 4s anhexed
hereto ¢ maxked as Anexire- III,

4.  That the sppeilant states that after the passing

0% sd1 judgemert the respondent prepared the List as
per the seniorty anc the n:me nf the appeiiont ahé was
not inciuded there as & resit he viglted dipardaanr
Juncton Division seversi times 0 pince his grievrinces
before the authordty dr incudon of his nmme 4n the

Live Register, Acmrdndgiy after parsaation his nme
Was orwsxded,

5. dhat the appeiiant states that the office 0f the

Cehercid Mannger (WN), Maiigwmn, wmte ietter No, E/ 83/

ON (I cated 3,298 to Deputy Ratiwey Manager (P) /2PD0
i.e. At.a.purmar Jmctbcn Di.'vié.on, ohé Lﬂt‘-ﬂntﬁd that

bto-cnta of 17 retrenched Casunl Lzbour in oon etmction
orgahi sntion beionding t 2P Division were sent &
intepoiste thekr hmes in oomkined Senlority List of
A Divigdon (Bngg. Deptte) as on 1.4.90 and thebr
names have been interpoianted in the oonkined Seniority
Lists 2nQ remested the DRI(P) ZPDS to infom whether

the nmmes 0f sbove retreached onlad Labourer were bome
in the Live Register of AP Divielon,

(Qopy of ietter cated 3.312.98 is anh exed heretn
as Anexire - 1V),

600.....0

2 245 91913 Trs
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6. That the sppelasnt states that the office of

the Generxni Manager (ON), Moiigmn, wmmte ietter

No, E/235/QN/Q.(2 (Retrenched csted S5.i.2000
DRM(P) /2PDJ and infomed that there were 17 retrenchec
Casusi Labour of Mastmiction Organisztion who beionged
to D Divigion ¢ the ilst was sent fr inciusion of
thogse L in the Live Reghster sné opy of the smme was
gent to @(P) MLG with Datse Bat no infmation
ha@ been recelved as to whether they have beenr caiied
Hr scrxeening tests, e sdiress of the sppeiiant was
avetizbie Mc that had been sent mr A'gPossi,. As No
Xepiy Was receivel reninder was sent by ietter dated
98¢ 20004

(A opy of ietter énted 5.0ie2000 =nE 9.8, 2000 are
shnexed heretd as Znexires - V ang V-2,

7.  That the ppeiiant stotes that office of the Divie
Riye Mananger (P) Alipurdiar Junction haé fssued bex
ietters No, E/ZA3/Q.(B 2P, anted 26,9, 2000 to the
Generri Manager (P) N, F. Riy./Maiigmn, that no farther
Ex-Cagusi Lobour bome in the Live/suppkemeitary Casual
Lakour Register after screening of both oper Line ané
Gongtraction Orgsnisation @/PC's iastly heicd on
2003196 to B,3,97, Rt G M /JON/MLG had gent iLst of
i7 Nog, of extrs-Ex-Casuai Labonr of constmction
organi sation by ietter dsted S5.i. 000, a1t 9.8, 2000
respectively and prayed Or appmval and sdiitted o1
finaiisation of the igsue,

Rt €ii cste GM (P) N,F Riy. hac not sent the
TEPAY X &8s priyed Morx,

(& opy of the remzinder ®1@ letter dated 26.9. 2000
fs annexed heretn @s Znemire - VI),

8. That the appeiiant stntes that he had workee as

cigand Labour (Khaicsl) in the mnstmction activities
Undertaken by Reiiwdy Adninistration w,e.fe 9.i2.83 to
300 4:84 SN 20,1485 O 13,6,85 a1 had rercered 219 éays
of service, under Brehmoputrc Bricge Pioject, Tegnr,
Asstm, and it beionged  Alipardiar Junction Iivision
of the Hy Fo RIY. .

9.00.‘.'.
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9. That the gppeiisat states that in view of the
Hon'bie Supreme Murt in itgs Judgament in case of Inder
Pai Yadav -ve= Undon of Indls that o sendomty idst of
the Casual Labourers hac to be prepared Gvi slon-wi se

&;é had  be abco:bed in acooxdmnce with thelr seniority,

i0. That the sppeiiant gtates that in the ingten

&ppeni the responcent No,j 4n gpite of the ietter written
@c renincders Lsed by the Regooncent Ng, 3, The spprobal
r inciusion of nme of the sppeiiant in the Live/
Sappienentary Casusl Lisbour Reghster ahd screening of
mnstmction Ex-Casudi Labour had not been mace Hr the

appeiiaht hags beend deprived Fronm mbs:mtian on recuinr
bagi s under DRM(P), 2PDJ, :

5)  GROUNDS FOR RELIEF WITH LEGH, PROVISION

i) For that-the Regpondent Nosi-has hot token ay
avtion in gpite of the repented remincders fmm responcent
No., 2 and 3 as & remit of which the nme of the ppeiiant
had not been inciuced in the Live/Sapplementnry Casaai
Labotr Regigster ah@ he &g being Ceprived of sbsorption

on reduisr basis uncder DRM (P) z2PDJ,

p) For that the action of the regpohéderts hae vioistec
the gt of the gppeiiont enshrined uncer the # XEE)
Uon of Indas the dohit © emnisity, gt of equal
opportanity in matters of pabidc enpioyment, pmotection
oFf Fcht o idve with clonity ane honougr, rné pmtection
fmn depriving fmm ilveiinood pmviced under Arts.c,o.es
i4, 36, 2 ;e 3002,

3 For that the gppeiimt had the expectation o be

sbsorbed in the reguiar job belng the senior mmong the

Casuai Labours hac his name inciucded in the Live/

Sippiementary Casuai Laboux Register, The inacction of

thee. ...'.



the Regpondent No,i haad not oniy deprived the sppeiisnt
fon getthng the job ut aim affected nis Addgit
iiveiihood which vioiated the pmvigion of articie 2t
of the Constitation of Incla,

6)

)]

8)

9)

h e &7 Z £t A
ppeiisat cdeciared that he haé fied the
represertations befm re the Mmthority uncder the

Raies,

Mgtters ot previo
Xppeiiznt decizres that he had not previsusiy
fhied any oppilcrtion/writ petition or mit
regarding the matter in 'xespect of wiich thig
Pppilcation has beeh mace before say omrt or any
other mthorty or sy other Behch of Trilunai,

Beldel Soudite

The responcents may ke orcered/cirected to
indude the nme of the sppeiiant in the Live/
Suppimentrry Casial Lrboar Register ma absorb
in the regiar service as per the sendorlty,

Interip oxcer &£ sav prved DLe

That the fppeliiantx proys % keep one post
vacaat sbove nis juniors wio might have been
fppointed r noa incwuslon of his nme in the
Live/supienentnry casusi Labourp Regi ster,

L 0L ol @plicstion being sent by
Registered posts etce -
- Not gppiicabie.

I.P.O_, No, - Tt -

Date of I.Pe0e o

Issuec by ~ Quwahati Pogt Office,
Payahie at - Qwzhati,

2 Listef dapents:

() Znemare - I o wI,
’ VERL FICATION

®P000000

2wt 3756



VERIFICATION,

1, s Rgjant Kantg_Sat, gfo, Sri Lakhiom Sat,

of Wiiage - Kaaaxr Gukard, Pitha Khows, Tezpur,

Sonitpury, Assam,  herely fie thig V,eﬁ.fier;ﬁ.én.
oh his own bencif,
That the oonteats in the paragraphas
are the matters of khwwiedge s the
paragraphs 4 4o 4  are the matters of
reoris sadl beileve thogse  be tme and on iegal

advice I have not suppressed sy fnctse
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NORTH EAST FRONTL ER RZILWAY,
Office nf the
Deputy hieZ Engineexr/Coa,
Brahmgputsxa Bridge Pmject,
No Fo Radiweay, Tezmpur (Assam) .

NOQ F/227/.|.(BBQP‘&. Ix/a&ﬂao Dated - 70320830

T 3 shz Rajand Kents aat,

§0C. 5 Laxmi Ram Sat, ‘
sabs- ppointment in the Ohstxaction Org‘xn;. sation,

‘Ihe wnersighed i g prepared to offer you & mst 913
Casizi Khaiaghi on p'w Rs. 9,10 paige per ésy on your

: uccq:t.é‘!ce of the o ilowing oonaltons,

4(a) You wiii be guicded under Cesani Labouy Rajies
appilcabie o the Pmject mad your ergagement is idnhie
o be terminated without notice,

(» The sppointment wiii not confer on you any nmtq
>3 be reqiar Radiw:zy Servent and wiii not entitie you
0 ﬁ'le pﬁ.vi?c.eges athissibie to the temporayy and
Teiar emplioy ees, |

(a On ompietion of the woxk on 30,4.84 as aigo &£
You are rencered mirprise o the reqiremert whichever

Ls g.rileryou Wil be & sdisrged and wiii not be

transferrec to sny other unit for zbsorption,

If you intenc o trokex up appointment on the chove
mn_ﬁ:.tion s, plesge report personaiiy t» IOW/CGN/_‘.,/TZTB

b

@ VLQ) l . Qh oxooooo'oo _ '
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“annx, I,

on ox before 521283 faliing wiid this ofifer wii be
ipse/anc wiil not be xexfexek reheweds Your pay wiil
drmence £rom the Gste of your joining to dity. -

I herely 'accept t‘né above-
sexrvice whditions,

S3/= Sri-Rejank Kanta Sat,
(onatire of candiénte

S¢/- Iiiegibie,

4SSTT, INGINEER (CON),
BRAMAPUTRz BRIDGE PROJ ECT,
TEZUR,  ASSMM. A

Gpy MMarded MHr infownstion & necessixy action to 3=
e IOW/QON/i/T2ZTB, He wiii obtsin the néceptamce of the
' omMdidate on the gpece proviced for

remx¢ before he is silowed to resume

4

Aty.
2o XEW/COI%&/TZTB.
3ewew 08§/ WN/G/TZTE,
4.‘.90.0 : . .
Seveee ) /
ASSTT, BVGINEER (QON),
brawmepaten brlcge. pmject
/ TEZUR, ASSH
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pnenre = I,
NORTHEAST FFONTI ER RZILWzY,
Office of the

Iy:s Cief Migineer (Osﬁ) R
Brshmoputrs Brddge Project,

Texpur (ASS@) .
No, E/221/i{BBQPt,III/7/5i. Dated 3i May 85,
sad Rsjeni Kr, sat,
A./Khaiashi
(Degignation)

§/0¢ - Lakhirm Siit,
Thpugh s IOW/ Qon-I/TZIB,
- Oonsequdt on the rediction of estabiighment

of this Pmject, your gervices wiii no ionger be

reqiired with efifect fyom 13,6,85 (AN) in this Puoject.

This may be treated as notice r & sergagement
£rom sgrviée.

S¢/~ Iiiegihie, ‘
ASSTT, mmvmw,(rcom /20,

Oopy fomwarced Hr infomatiod & Necessary acton tose

No, IOW/Wn-I/TZIB, He id drected to stmck off the
name of the abeie staff fmom the
Muster sheet w,e. £, ' the date of
GLsehgngendit nertioned above,

for v,/ oL zr memnEmR (M),

N, F, RAILWAYs TEZUR,

R

W“‘M
L
At

P
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annxe 1T
/M. DName, Father' s name. . _Whether Date of P Z. % Renmarke
-3 2. 3 4 — 5 :
i, S ssa=i Hage, Teher Aif. Ve Re 26.3.63, 7.32.83 30.4.84
| R 33.32.84, 13,6.85.
2. » Joynsi abedn. Memxaj Aid, " 30432.640  7+32.83 30, 4.84.
3, * smeer Af. | Jsair ke ) 3043.62, Te32.83 30.4.84.
» B . 130‘1 284, . i3.6085'.
4 " Refimelsiams  Sayed Hii, = 330457, 7.32.83 30, 4,84,
o | _ - 33.12,84 33.5.85.
5. % soarsb Aid. M@, abbss aid, - 16.4.65. 7032.83.  30,4.84,
: R . . _ 13.12.84, 13.6.85,
6 » Rgiiidh. Ujja Mahzncé. . 20430459, 7.12.83, 30.4.84,
| X | 33.12.84. 33.6.85,
9. % PEombchadir Chettzmy. B R Chettiy, » 30w 4.6 2, 7.12.83. 30.4.84.
" S | . | 35.32.84, 33.6.85, )
8o " Hahi.bar 133.::!1. asrat 254 Ahmeﬁ. .. 18050650 7012083 30.4.84.
o ) i5.12.84, 13.6.85,

| 3”?3:’3(%’ |
| A+ | -
e

9......
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i 2 - ' . 4 2. o .

9. Shri Daia he Ogok, Geigrm Ggodke ©  UeRe B.8.58, 12.i1.83 3004.84
‘ 330110840 13.60850
iO0e = sSanii Kr. Dgs. &mé'i Dz:Se ‘ 270 2,62, 7.‘12083 30.4.84,
. h . i5.12.84.  33,6.85,
ii. * Sarjas K, Baman,. Kanak mo Dasa, ‘ 15,1059, Tel2.83 30.4.85,
) | | ‘ 1 33.12.84.  13.6.85,

1& " Ab&lJabbaro Mm&r A.!‘-i. ‘. 3’-09'!650 8012083. 30. ‘0.850 ’
. ’ : - 1103-085. 13.6.85.
3. " :ﬁ.ﬁé‘)am&n Bﬁs’let Kﬁ-s‘lna Bah&mr “ 31'0&.62. 90..9- 2.83, ' 30.40850
~ d‘lettﬂ. d‘lettﬂ. ) - 3001.85' :’-3.6085.
ids - Abéat HYG IV. Tﬂ"emd&no ® 13-.10650 90.’!.2..830 30.4.84,
o : o . 5.1‘.856‘ 13.6.85,
5. s'ld. Mafizi 181330 Zafar Ak, Ue Re . B.2.64, Dei 283, 3004.840
) } ] 2B.1,85, 13.6085g
i6e " Haren Saikis, Bagi= Seadkisa, " 10.32.60, 7+12.83, 30.4.84,
. . : - 9. 20850 &3.60850'
37. * PRajoni Kents sat,  Lakshi Rem sat, " 6. 2.63, 9.12,83 30.4.84.
o T U - 2.3.85. = 13.6.85.
38, " Diidp Kaiftae Kaiw Bam Kaiite. . 4.30.65., 6012.83 30.4.84,
. . L ) - - 1103~0850 1306085.
i9 * Nagen Kaidtz, Bem Ksaiita, - 6.312.62. 9.3 2,83 30+ 4.84.
M | o . 28.31.85. 13.6.85,

Xb - : ' _ for ™, cﬂm‘ mmsm (GON)

c m . -



IN TIE CRVTIRA AIMINISTRATIVE TRIBUNZL,

+vs Nog 399 of 1986,

Mise Jinu Borgh & 37 Oxs,

seoe @"licﬂlto

Union of Incdla & 2 Ors, eseee Responcentsg,

PRESENT 3 |
The Hon'bie shid G & Siama, Manber,
The Hon'kie shri J.G Py, Menber,

For ﬁaeﬁ ppiicnt 1 Mr, S & shama, Advocate,

Mz, BK.Js:in, Advocate,
For the respondents : Mr, & R Bamosh, Adwoste,

Mr, BK, shama, adwcete, |
Dete of Judgment & Oxder. s The i7th amy of Marc,i989,

JUDGMINT & ORDER,

‘This Civii Rile wae fied in the High Osurt at
Gauhat: under Axtdcies 226 mng 277 of the Oonstimtﬁn of
Incddka, on bersif of the petitioners ane orty sevén other‘
sdmiiady sitnated caaci iabourers as pubiic intepest.
Mt getion petition aic was received in this Bench o7 the
Thunzi on Lts estahifsment under Section 29 of the
Adin strative Trdhunag kete A unfer the Administrative
TAbnci Zet ana the mies framed theremn ey by the Centrai
Dverment, the Thiunci Des ot entertsin puhifc interest
litigatlon petitiong, the ieamed N gei br the appiicants

Jbﬂz

. o L
‘ <b2 P TPPERENG, e 0.,
Wi gdw‘”% -
A‘ .
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Amzx, 111,

appenring befvre us awnfined the petition only t the
elghteen petitinners nimed therdn,

2 This Avii Rle was fiied in the High Court on |
30.7.3985, wiﬁa the siiegntiong that zii the petitioners

were working &s ‘camal iabourers in the oconstmction

activities undertcken by the Resiiwey Adninistretion for

Ehomaragari Briége Pmoj ect (Foad Bricge) ane they were
resdy to @ wa wozk &t My other pmject uncer wastmo-
tion of the leay_mhistmdon. 1t was further
aileged that ali the petitioners had rencered moxe than
240 Gzys of service ¢ sgome of them had renderef the
servd ces Hr maay more c‘i:ars anc they oouic not be
retrehdied wi thout observing the pmvisions of tme
Indastﬂ- D grates ict, 2As the Deputy Chief Mgineer, |
Constmction, Bréwmspatxs Brcge Pmject, sbidghat,
reaaon’dent' No,3 was ging  retrendh the petitdoners
nd Dty seven eﬁier persns vice his ietter cated
30,7.3985, srhitmufiy ené illegaily, they ha prayed that

the Omaxt shouwid isie mie forestsiiing the ohtempisted

teminétion/retxendment of the petitioners vice ietter
ated 10,7.3985 ang ox directing the responcerts o
prepare sehiordty idst of the casial isbourers in

Scoorcance with the directlons of the Hon’ble Sap reme

Court given i.n anch wd.t petitiong Nof:. i47 of 1983,

J“’ {ﬂ)f etCoreasens |
M@f% f)f’&d"



vith the ailegations that the act of the respondents ic
violative of the pmvisions of Articies i4, 19, 301 na 311
of the Gmetitution of Indic me the petitioners are
entitiec t the job uncer the Reiiway “aministration on
the bast s of their past gervice as Caa;&.‘:l icbourers,

It was sl aiieged that the Rodiwsy admini stration ié_ '
having various pmjects uhéder Lt ane the petitioners are
Prepared o sywhere, where they miy be sent by the
Raziway s to pmvice empioynert to them, 47 the work in the
pmject, &n wich they are working at present, has been
orpieted,

3. The petition has beer mhtested on bernif of the
respoh cets M in the reply fied on thebr beraif by the
¥e Chief Mgineer, Oo'ﬁstméb‘.on. Ne Fo Raliway, 4t hag been
stated that the petitioners were not working &n gay other
Pmject uncertsken by the N, F, Raliw:y anc the skiegationg
® the ontrazy ie not mrrect, He addtted that variouns
pMjects were in pmgress undertsken by the No F. Raliway =ne
.the an.:.eg‘ti.onq  the oohtraxy is not mrrect, He
aMmitted that vartous pvmj ect vere in pmgress under fhe
Reliwey Adninistration me stated that 4+ has no berxing
® far as the question of retrencment 0 the petitioners
is oncemed, In acmxcaice with the ietter cated 8, 6..;.98.!..

»
"

cy({j(‘@rf .p%w

o
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anx, 11X,

of the Reliwsy Bard, the Execative Engneer is the unit
or retrendment of csaual icbourers ma the retreichment
of the petitioners in thelr unit was Necessitied on the
re&étion n% work~jozd, The petitioners hadndt worked uncer |
the regponcent No., 2, Genexai Man.-ger (Constmetion) oNe Fo
Reiiway, anc most of them étd hot o:mpiete the gservice

r the reqiste perfiod to seek iegai benefits on its
basts, The ietter datec 1047.3985, reiiec upon by the
pethitioners 4s not z notice of retrencment, t is mereiy a
ietter sent other units of the N, F, Rui.may adviging them
the nameg 0% the perefms Wno NGE been petrencied fmm the
anit of regponcent No, 3, Tis was dne mr the benefit

of the retrexdied staff, The retrencmert notice of the
petitioners &r were othermwige, Lssued in acmrishce with

the pmvi diong of Section 5-G md BuF of the Indagtidai

D pates Act, MQ the retrendmet of the petitioners having
been necessi tnted by ﬁ'ie refiction in work-ioad is perfect
in acoordmce with iaw A d they have 1o ot to make any
gl evance againgt the smes It was aig stated m..t the
peti tioners have migtnterpreted the jac“gment faé
observstions of the Hon'hie Suprene Grurt ma the
regpondents have aiready taken the necessary steps or its

impienetation of the cirections ontained therein,
4, AR the time of arguments before us, the ieamed
@wangel Dr the petitioners dd not raiee the wesgtion of

‘

bO/

v retrencnment,,, sses0e
% o Q}r W

(ﬁ@eﬁ



anx, 111,

retrendinent of the petitioners or the breach of any
spedific mie or iaw in this manection, Mhe oniy stress
iaic on behaif of the petitioners before us Wag that the
Hon'bie Sipreme Gourt had sppmved & time bxana scieme of &
the Raliway Adninistration in the case of Inger Psl Yaday
¥a. URion oL INGLa & Oxs (Uprd) anc on &comnt of the
failure of the regoncdents to impienart the ssid schene
vithin the time sdiediie the petitioners, who are poor
peopie, nre suiferng, It was siso mntended that the
Hon'hie Supreme Court had nowhere saic that the Scheme for
the rerakiiitation of the ex camisi iabirers 1s to be mace
d‘i.vi.;ston W.ge and the petitioners can be agked 4o work in

d.vigion where the work m:y be in pmgress,

The stnad tiken on behzif of the responde‘lfs eseoves
is that the dvisgion is » ke token ag & unit for the
mmpose of the enpioyment of camini Lsbourers and the
Qestion of their re-anploymemtv cil be mhegldered oniy unit-
Wise md as & roht, the ex camai lebourers cannot ciaim
thelx re-empioyment 4n Ay division, in yrich they héd not
wrkec earider, The ienmed ouhsel Hr the Raliwaye hag
aig pointed out before us that in acocordance with the

Girections of the Hon'hie Sipreme Oourt in the cese &x of

3 o & seniodty

ilst of the casunl iabsmirers hag siready been preprred mna

| tWO Dfeveseces
bd/. PL;{O/ '
P ol



NN xe III,

tio of the petitloners have siready been absoxbed on

requiar bagls and others wili be sbgorbed ag anc when vaocinrcles
e se acoording to mies. Acordng b him, the petitioners
can be given the work onily in caee of vaciiy @ the

cdeclsion o7 theHon'hie S;pi:e_ae Gurt dbesg not ensure
epioynent o say casial iaboirer inmediately in the

absence of any work.

6e  After & very careful magiceration of the whole matter,
Ve are of the view that ﬁae Hon'hie Supreme Oourt in ite

Jjudgement in the casze of Ince

& O :g.nud speci’:icm.;y mentioned in the iast pars at page 6
of the ooy of judgnent fiel by the peti tioners ss 2nnexare

B that a idst of pmwj ect castial inbdurers with reference

o exch civision of each Raiiway shouid be prepared sna then
he work of abmrhing those with the iongest service shoui@’
be started, Tus, the Hon'hie &pAre‘ae Ourt dc sxk have
in its ming that the question of sboorption of the ex cagaj
irbirers is o be Cesitx with clvisionwi se MA not Raliway-
Wwigse or at Al Incls Levei. In case the sr.u.d obse.r.vc.t:.’.on _
had not been mace by the Hon‘ble Sipreme Gurt, &1 ex camuai
iabourer wuid ask Mr ebsmption 4n auy part of the ocountry
Wader any Ralivwsy Administration uncder the Union of Incia,
This being not the intention n# the sdteme o£ x:e-ewp.-.oyment
nf the casquai q.aba’axers. the petitioners caanot agk the
responcents v empioy them in @y other unit, in wiich

they had naot wogked previougiy,
bﬂ/,

m@;@ (d_:- : o Teseses
W’&Aﬁe N’
w”



A

HQpxe 111,
7o Regarcding the time
of the sceue, S:n the absmce 0% aaything to the oontranry,
810w on beraif of the petdtioners, we have m dccept the
statement given by the responcerts at the Bar that o
- senlority iist of the cagidl iabourers has giread been
prepared unitwise anc tw of the peti ionexs have aiready
been absorbec;. in scoordsnce with thely seniority, thereafter@ S
We are, therefore, of the view that the respon Caents are_""n _
trying o impienent the directions wntained in the
Judgnert of Incer Pok YeCay ve, Union of Incla & Oze, |
e the request of the petitioners for pmviding then
epioyment with irmecinte effect is not JustiAd el or at
iefigt Des Aot fiow fmm the decision of the Hon'hie

Saprene Gourxt, on wiidh they are basing thebr cinim,

8, kg siready pointed out above nelther the dregtion

Of retrendment was pressed before us Nor ie there any
mnterdal on rewrd th sow tist e peti tiohers were
retrencdhed othemwise than in acoxdmce with iawe We furthep
find that the ietter cated 10,7,1985, @py Znewre - *3',
#died by the petitioners is not & notice nf retre‘admehtl ag
Agtiy sileged ty the remoncents, The petitioners &re,
mete:'nxe. hot entitied o my reiitef, = Lor as the qestion
of thekr retrendiment is ohcemed The other reiief

cimamed by the petitioners nmmely, the preparztion of the

id gt in acoraance wath the dlrections of the Hon'hnie

bpm‘,:/{v‘,hﬂ &pme....'-’.,.
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Siprene Court, in the case of Inger Pali Yacev va, Union
2L 10Cia & Oxzy, Nas cixendy been groated sAd oniy with &
view . gped fcally drew 'vthé Gttention of the re@on\emté
o the pwbien of the petitioners before as, we nay, fuarther,
&G ahé dhrect in thi s connectlon that they shonid toke up
the question of pmvd.c’.mg epioynent o the petitioners mne ‘
thelx nitimate sboorption in a@rﬁmce with the satd
sdiene expedi tiongiy.

9 | The case is cigosed of uocor&ng;y without uny
c‘a'.rection as  msta,

8¢/= Js G POy, 8¢/- & S shama,
17.3.1989, : Member,
M@berq




anexire - IV,
- Ofiflce of the
' Generni Manager (N),
Maidigone
No. E/B3/@®@N/A(),

T .

Dﬁted - 3...!- 2.980
DR1(P) /2P 10, '

Sakt~ Interpointion the nme of retrenched cagaal iabour
of Constxmction Oxganigation aiong with open iine
retrehdied Casual Labour in the idve Regi stex of

X Gi.visﬁono '

Refi= Thig offlce ietter No, B/ 55/0N/sendority/aL Pt,I
 Cated i4.8,90, ,

In Oongtmction Orgenigation having 17 Nos. retrenchea
cEs1ai laboi x who beiongs v 2PH Gvisions The Mo-dats
of these retrerdhed casari iaboa r have aitready beeh gent tp
interpoiate theix name in the oomhined seniority ifst of
#W civision (Mgg, Deptt.) as on ie4.90,
| Acoordingiy, the nmme of abdve retrencheec @ have been

 intexpointed in e wnbined seniodty ifst pubiiched vice
Your detter No, E/57/5(B 2p/Pt,II Chted 9,3%,90, |

In view oF &bove, piease jet thiis o |
the name 0f above retrenched ocnsusi
Live Register of 2D Givision an¢ &
the nome o7 thege retrenched
awie mtm're_oanyliaatioa?_

The itst of 17 Nog,

No, of wmmhineq sehdority
reference,

774 ce know whethey
iabour bome in the

£ not pieage inciude
G in the iive Regl ster to

I

retrenched Q. indcrting the S
Mstis g enciosed oHr reacy

© S¢/= Liiegilie,
D& 3 Asg ﬁb)veo : w 30&20980‘
v ¥OR GENERAL MaNAGER (ooN),

"

r}/

e ,{‘”
.‘%{@%w '
o
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Zneare = Vo
Offfce 0Z the
Generni Manager (OON)
Mﬁligﬁbno

No, E/235/MN/Q(D (Retrenched,  Duted 5,0%. 2000.
o o “
DRM(P) /2PDD,

sabs- Secreening of Ex, Cagusi Labour in the iive/
sipplementary casunl iabsar Reghister.

Reft- Your ietter No, B/22//Regv(E) 2P @atecd &7.;2.99 |
e this offdce letter No, B/ B83/MN(2 ct, .
3..!.2098 & &4060990 -

. In reference to sbove this £z infom you that.
there are i7 retrerched camal inkour of Congtmction xgandcas
Organisition who beiongs th APV Chvi don,

Accorcingly, iist of a1 staff have aiready bem sent
o you for iaciugon i the Live Regi ster vicde this o0ffice -
of even number cated 3,12,98 (Oopy enciosed. PFarther, as
depirec by Q1(P) /MLG the iist-with bio Gatn of thesge i7
exXe, 4 have sl been sent 'b:) @4 (P) /ML G, _

Bat no infomation has yet been received whether
they hiive been caiied Hr screening test.

Out 0f i7 excasuai iabyar OnLy pogtai ar‘dx:ess of
S Rajani sut sppenxing at SL No, 6 of the enciosged
idst 42 avalickie ME Mmighed beiow for your & sposal
pPiesge, -

-

Shyi Rajani sat, '
50, Laxmi K¢, sut, o ¢
Vili,~ K2MARGIUHIRI, | .
PoOym PIIHZKHOWA, . :
Di gtes @NIIPUR (ASSZZVI).
. SG/= Iiliegihie,

5. L¢20000
(&K, BOSH ,
- 5 ¢ (QoNn)
K«Y P r Generxsi Manager (CON),
NS
S

&
ot
¥
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3.
4
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a3,

ide
a5,
i6e
17.

Names
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LIST OF UNSKILLED RETREVNGIED CASUZL LAHOUR OF 2PDJ LIV,

“Father’ s Aagmes  ~ -

PN

Sayys Kre Bapuah, imak Che -

Jailawaddn,
Sanii Kr, Dase
Hahi.bai Isicn.
Nége: Kaiitoe
Rejeni Kt, Sut,
N.-ren Saikize

Nami Isiam.
Uttom Seikiae

Safar h“me&".
Haff aacedn,
aAb®i Kacler,
Zhwar Hassein,
Jinate

Pranad Deka,
Pradip Kre Dasge
Pafmeswar Med,

Umed Zik,

Saresh 53&
.Asab Ai.i.

Rxax Bew Kaidtes
Laxi K&, .mt.
Sonamﬁ.

As"lan 2&1‘-0
2Nni reu,
Ritsb 2.
aii Zkbar,

- S rojuddin,
Haki s 2ii.
T&S@ P:I.‘-c
Phazpichar.
Baceswsr.

. n?;’dﬁ Med‘.

aclress 3- SH Rejeni sat,
Viile = Kamarchulazx, -
P.O.- Piﬁ,ﬂdwwal

b ste =

sonitpur (asss) o

- -Cagte,s Date of
i rthe
YR - 15010.59.
. 30032.64.
» 270 2'62. :
. Tei2.640
. 643.2.62.
| 61 2.63,
. 30.52.60.
" 3033465,
ST 545,62,
UR 3te 357
UR o162
UR 24.110620
UR 30e 4.85,
by 1e2.e6ie
8T 30.3.62.

S
A maxe Ve
Date of ° Date 0f dlg- Totai worke Eagagé
agnge- crnrge, ing éayse unéer.
mnenta
Zai2.83 329. I¥ ,CE/
33.12.84. 13.6.85, _
£212.823. 2004284 329 -0
43,12.84, 1313.6,.85,
K o 30.4.84. 327 =0~
3561285, 13.6.85,
3. 3 326 =0
3503.2,84, 33,6.85. ,
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Mnemre = Vel
N, F. mnm. |
- - Office of the -
Generni Msnager/on,,
Muligt'ﬂno
No, E/235/ON/Q.(3 Retrenchec, Dated - 948, 2000,
T o | -
DR1{P) /2PDJ,
N. B, RAILWAY,

s::bz-j. Screening of Ex.Casuici Labsur in the
Live/aypianentary Casuni Labojr Register.

Refi- This Office ietter No, E/ZBS/CDN/CL (?)
Retrenchea Cated 05,031+ 2000, , :

Piesse refer tiis office ietter of even mmber Gated
5.01. 2000 wherein you were redqieste o r arrenging scxeeaiﬁg
of i7 (seventeen) ex, cosuai inbour of omn stmction
organi sstion byrme in the lfu.ve Register, Rut tiii crte no
intimation has ke received the mncemed Ex, Gis sre
pressing hare .ﬁor thel r reml.;.r‘absexptim iike other ex, (L,
who have aiready been screened in Your clvigion, [

It s, therefore, reqaested o ﬁn«uise the cases

0% i1 ex, Camuai L-Jaour 0% odastmetion orgend sntion,

, s¢/- Iiieg.hie, |
( . m d g.e.m{.
L S-K.- s
Jﬂ‘V M}‘” ' &0/Con,
for Gener..m Mm.‘ger/Con.

S
U,p'@ F«:'V‘p‘y, o



Ne Fy RAILWEY . ' Office of the
. . mV&o RLYQ Maﬂ“iger ‘P)o
ridpurdar Junction,

No, E/2i3/Q.(8 P, ' Dated ¢ 26,09, 2000
m w

The Generni Mam&ger (P),
N, Fo Riys/Muaidgron,

- Subte -Incitusion of nime in the qu/scipp».eaent. XY
Casuny Labour Redister sné screening o{
\ “Oonstmecetion Ex, Cagual Lab xe

Refs.- This offlce ietter of even humber dated
14032099, i6¢2. K, & 16,6, X respectiveiy.

Ki.m'ﬁy refer to thig office ietter number dqoted sbove
in whidh it was intimated that no further Ex, Caganl Labourp
bome in thelive/Suppiementnry Casuci Labour Regi ster after
screening of both Open Line and Oonstmction Org.,ms..tion
Q./CPE iastiy heid on 26,31.96 to 28. 3,97, |

Bat now GMs/MN/MLG has sent a idst of i7 Nos, extrs
Exs Cisasl Lalour of Onstmction Orgeni sation vide his ietter
No, B/ 255/0N/Q.(2 Retrenched ented 5.1,2000 ¢ 9.8, 2000
respectively and pressing hard dr arreo Nging thelr screening
from this end idke others as was ne previou giy,

In this onnection it is necessnxry t have your king
SppmVaL ah@ oxcer 4§ these i7 NHos. Ex, Casual Labour of
Oon stmaction Organdsation may be gcreched az Cesired by G M,/
ON/MLG, | |

Youx esriy ceclsion ané repiy is aweited mr finaldl gre
tion of the issie, The iist of 17 Nog, Ex. Casuni Laboar
salbmitted by GM./ON/MLG is enciosed herewith pleases

or DI\&. Y, MI-NAGER ‘P).
ALIPURDIZR J WNCTION, '

Qpy 9 3 QM. /ON/Miigeon = for infomation piense,

' /
M , for OIVL, HY, M}NEGER ‘P)

» HUPURIV LR JUNC‘.!ION
> M i —_— |
4 Q"p’zﬂM | |
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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

|
|
3 O.A, No, 352/2001

‘Shri Rajani Kanta Sut ... Applicant

: Versus

Writeen statement on behalf of Respondents

.

iThe answering Respondents beg to state as follows :

il That the answering Respondents have gone through the
icopy of the 0,A, as served and they have understood the
icontents thereof, Save and excépt the statements which are
specifically admitted hereinbelow, other statements made in
the 0.,A, are categorically denied, Further, the statements
Whlch are not borne on records are also denied,

| |

BRIEF HISTORY OF THE CASE :

1 -
] |

: The applicant was engaged as casval labour under Deputy
éhlef Engineer/Construction/Tezpur on 9,12.83 and was discharged
pn 30.4,84, He was again re-engaged on 29.1.85 and discharged

on 13.6.85., Thus om both the occasions, the applicant had

rendered 279 days of service., His name was enlisted in the
lee Register of Construction Organisation and his name appear

gt Serial No 21 in order of seniority. Subsequently, his bio-
i

data was sent to DRM(P)/APDJ along with the other casual labours
qn roll for preparation of combined seniority list, Accordingly,
ﬁﬁgﬂhame of the applicant was interpolated in the combined
ﬁgniority list as on 1,4.90 at Serial No,2713 published vide

DRM(P)/APDJ's Letter No,E/57/5(E)AP/Pt,II dated 9,11.90,

i
I

5!

The name of Shri Rajani Kanta Sut has been registered in

It

ﬂhe Live Register of Construction Oeganisation for further

%ppointment whenever there is requirement.
[1

1 ' ¢Q6\°>/' ’ gontdeseee.s.sl

B ?/ . W%ﬂb&

i Union of India & ors, ... Respondents o
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|Parawise reply : ‘ | 2

12 e That with regard to the statements made in paragraphs

i4.l to 4,5 of the O0,A,, it is denied that the service of the

Jcasual labourers were terminated without following the provi-

..sions of the Industrial Dispute Act. The answering respondents

reiterate and reaffirm the statements made hereinabove,

B

ip. That with regard to the statements made in paragraphs

4.6 and 4,7 of the 0,A,, the answering respondents reiterate

ibnd reaffirm the statements made hereinabove.

e /;hat with regard to the statements made idﬁgparagraph

: j?@S/pé the 0,A,, the answering respondents state that as
/ .

indicated above, the applicant has rendered 279 days of service

¢#n both the spells. As per initial engagement as causdl labour

hnder DY.CE/Con/TZTB, the applicant belongs to APDJ Division,

?. That with regérd to the statements made in paragraphs

4,9 and 4,10 of the 0A, while denying the contentions raised

therein, the answering respondents reiterate and reaffirm the

statements made hereinabove, It is not admitted that the

%pplicant has been deprived from absorption on régular basis,
1

His name has been registered in the Live Register maintained

ﬁy construction organisation and the case will be considered

whenever there is requirement of Group 'D* staff,

COﬁtd.......a3
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VERIFICATION

I, shei Rageey Kumag Corps . » aged about__3s _years,

‘son of_ .. bargev. Keishan Goy AL , resident of Maligaon,

.Guwahati~11, presently working as Deputy Chief Personnel
Officer (Construction), N, F,Railway, Maligaon, do heeeby
verify and state that the statement made in paragraphs

Vs 5

made in paragraph ﬂ

are true to my knowledge and those

being matters of records

are true to my information derived therefrom, which I
believe to be true and the rest of my humble submissions
before this Hon'ble Tribunal, I am also authorised to

competent to sign this verification on behalf of all the

respondents.

And I sign this verification on this J¢ th day of

Deponent

June, 2002,




